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Since Bench is not available today, case
is adjourned to 27.11,1997 for hearing on contempt.

o

(V.KoSrivastava)
Dy, Registrar

Shri S.N.Tiwary, counsel for the applicant

The learned ® unsel for the applicant states

that the orders of this Tribunal dated 08.08.1996

passed in O.A. No.728/95 & 22 729/9§ have been
complied by the respondentsx and he prays for
withdrawal of the CCEA, '

In view of theoystatement made by the leammed
counsel, his prayer %or witﬁ)if?%al of the CCPA
is allowed. The CCPA igiécfspose of as withdrawin by
the applicant. . )
I Bl
 (Lakshman Jha) (Liy Ro Ko Prasad)
Membe r(J) Membe r(A)



